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RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Crl.)........ of 2015

(CRLMP Nos. 18006- 18009/ 2015)
(Arising out of inpugned final judgnment and order dated 11/09/2015
in CRLAP No. 1154/2011, 11/09/2015 in CRLAP No. 1246/2011, 11/09/ 2015
i n CRLAP No. 988/2011, 11/09/2015 in CRLAP No. 1298/2011 passed by
t he Hi gh Court O Judicature at Allahabad)
JYOTlI NAGPAL & ANR Petitioner(s)

VERSUS

STATE OF U.P. & ANR ETC ETC Respondent ( s)

(with appln. (s) for permission to file SLP and interimrelief)
Wi th

SLP (Crl.)...... Crl.MP. Nos.18069-18070/ 2015
(with appln. (s) for permission to file SLP and office report)

Date : 26/10/2015 These petitions were called on for hearing today.

CORAM :
HON BLE MR JUSTI CE KURI AN JOSEPH
HON BLE MR JUSTI CE ARUN M SHRA
For Petitioner(s) M. Abhay Kumar, Adv.

M. Vineet Kr. Singh, Adv.

For Respondent (s)

UPON hearing the counsel the Court nmade the follow ng
ORDER

Per mi ssi on to file special | eave petitions is
gr ant ed.
I ssue noti ce.
Petitioners are permtted to serve notice through
the jurisdictional police station.
Signature Not Verified
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